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ORDER DATED 25-4-2001. i 4

Learned counsel for the applicent Mre Do No
Mishra, repOrts no instruction and submits that his
client has taken away the file.No alternative |
arrangement has Deed made by the applicant who is
also absent on call.In view of this, further
time can not be allowed. we have, therefore,
heard shri s.3.,Jena,learned additional Standing
counsel for the Respondents and have also
perused the records. private Respondent No,5 was issued
with notice but he did not appear or file counter.

pepartmental respondents have filed
counter opposing the prayer of applicant.No
rejoinder has Deen filed. 0oL the purpose of
considering this petition it is not necess-ry to
go into too many facts of this case. In this
Original application the applicant has prayed for
quashing the order dated 21. 7.1998 at pnnexure-3
reverting the applicant from the post of Adhoc
Gr.II Stencgrapher to the post of Grade,III
stenographer, and transferring him from AIR
Bhawanipatna t© AIR cuttack. The second prayer is
for a direction to the rRespondents to continue
the applicant in the post of stenographer Grade II
at Bhawanipatna when his juniors have Deen promoted
to the said post on adhoc basis.accomding to the
applicant he originally joined in covt,service
under DNK Project as L.D.C. and was promoted to
o\ the post of stenographer Gr.III dm 1.,11.1270.0n
\\\‘\J DNK Project being closed, his services were
placed at the disposal of surplus cell of the
Ministry of Home Affairs in Fepruary, 198 3, He was

redeployed in All India RadioQ,Jeypore On 25, 4.83

as stenographer Gr.III and continued at Jeypore 111
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20.2.1995 as Stenographer Grade I1I.He was ia
promoted on ad-hoc pasis as stenographer Grade II
in order dated 7,10,1994 and 12,12,1994 at |
annexures-3/1 and p/2.,Applicant has stated that after i
joining as Grade II stenographer at Bhawanipatna

on 4.3.1995,he continued as stenographer Grade II
for last three and half years and also enjoyed

the scale of pay for Grade II Stenographer.In the
Departmental promotion committee meeting held for
regular promotion to the rank of Grade II Stenogra-
pher, his case was not considered and applicant's
case was not recommended by the Departmental
promotion Committee. On the régular appointment

made to the post of stenographer Grade 11,the
applicant was reverted from his Adhoc post of
stenographer Grade II to his substantive post of
stenographer Grade III in the impugned oxler.Ip

the context of the anove, the applicant has Ceme up
with the prayer referred to earlier,

It is not necessary to refer to the .

averments made by the Respondents in their
counter because these will be taken into account
whi le considering the submission made by shri Jena,
learned ASC for the Respondents.so the admitted
position is that the applicant's appointment to the
post of Stenographer Grade-II was on adhoc pasis,
Law is well settled that a person appointed to a
post on adhoc basis has nox right to continue against
the post.Theye is no illecality if he is replaced
by a regularly aprointed Grade II stenographer and
if inconsequentce . he 15 reverted to his
substantive post of Gr.IIl stenographer.Applicant

has stated that while he has beel reverted from

his adhoc post of Grade II StenOg:apher,his juniors

.,l . Z i




N« 08 395 28

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

!

07"'””“’“-3940 00/

W Moy S tenographer and some of his juniérs are still
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S’vOr(‘@ belongs to general category and none of his

have been promoted on regular basis to Grade §

continuing as -Grade II stenographer on adhoc pasis.

respondents have pointed out that the applicant

juniors in the general category has been promoted
to the post of stenographer Grade II either on
regular oasis or has been allowed to continue as

gtenographer Grade II on adhoc oasis.RrRespondents hqve
t

|

{

pointed out that persons pelonging to gencral
category who have Deen given regular promotion ranges
< bebwepli gl.No.l to 13 and 16 of the seniority
1ist enclosed by the applicaht himself .In this
seniority list applicant's posi tion has neen
shown against S1.No.108.In viesv of this the
contantion that while kas he has been reverted
his juniors have peen given regular appointment
is held to be without any merit and is rejected.
Applicant has also not mentioned the name Of
his juniors who have been allowed to continue oOn
adhoc pasis as Grade Il stenographer, Applicant has
no doubt come from the post of stenographer
Grade III under the DNK project but he has come
to AIR by way of redeployment and law is well |
settled by several cases of the HOn'ble Suprem?
court that such redeployed staff can not count i
their previeus. © service for seniority in the |
post where they have pbeen redeployed.

In view of the above,we hold that the

Original application is without any merit and the

same is rejected.No costs.
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